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14.40 hrs.

SOCIETIES REGISTRATION (DELHI
AMENDMENT) BILL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI JAGAN
NATH KAUSHAL) : I beg to move for
leave to introduce a Bill further to amend
the Societies Registration Act, 1860 as in
force in the Union Territory of Delhi.

MR. DIFPUTY-SPEAKER : The question

“That leave be granted to introduce a
Bill further to amend the Societies
Registration Act, 1860 as in force in the
Union territory of Delhi.”

The motion was adopted.

SHRI JAGAN NATH KAUSHAL : 1
introduce the Bill.

14.41. hrs

STATEMENT GIVING REASONS
FOR IMMEDIATE LEGISLATION BY
THE SOCIETIES REGISTRATION
(DELHI AMENDMENT) ORDINANCE,
1983.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
JAGAN NATH KAUSHAL) : I beg to lay
on the Table an explanatory statement
(Hindi and English version) giving reasons
for immediate legislation by the Socicties
Registration (Delhi Amendment) Ordinance,
1983.

The Lok Sabha then adjourned for lunch

till Thirty-five minutes past Fourteen of
the Clock.
The Lok Sabha re-assembled aftrer

Lunch at five minutes past Fourteen of the
Clock.

(Mr. Deputy Speaker in the Chair).
MATTERS UNDER RULE 377

MR. DEPUTY SPEAKER
House shall take up matters
377. Shri Kunjambu.

: Now the
under Rule

SRAVANA 17, 1905 (SAKA)
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(i) FINANCIAL ASSISTANCE TO
KERALA FOR PAYING COMPENSATION
FOR LANDS ACQUIRED FOR NAVAL
ACADEMY AT EZHIMALA :

SHR1 K. KUNHAMBU (Cannanore) :
The Central Government has decided (o
set up the Naval Academy at Ezhimala in
Kerala. The people of Kerala are grateful
to the hon. Prime Minister for this decision.
The Government of Kerala has already
taken steps to acquire the land for the
academy.

However, some problem has arisen in
connection with the acquisition of land.
Most of the inhabitants of Ezhimala are
Harijans, fishermen belonging to the Muslim
communilty and peoplc belonging to the
other weaker sections. It is only proper
that when their land is acquired fair and
adequate compensation is paid to them and
necessary arrangements are made for their
rehabilitation.  Since it is basically a ques-
tion of Ilwelihood of these people the full
market value of their land should be paid
to them. But the financial condition of the
State Government is not such as would
enable it to meet this huge expenditure.
Therefore, 1 would request the Central
Government to assist the State to meet the
expenditure in connection with the payment
of compensation to these whose land is being
acquired and their rehabilitation.

UNITED STATES
HARPOON MISSILES TO

(i) MOVE BY
TO SUPPLY

PAKISTAN :
SHRI MADHAVRAQO SCINDIA
(Guna) According to congressional

sources, the U.S. has agreed to supply the
versatile non-nuclear Harpoon missiles to
Pakistan. It is one of the latest weapons
in the U.S. armoury which cannot be coun-
tered withoult electronic counter measures.

U.S. policies have, time and again,
escalated the arms race in the sub-continent.
The recent massive induction of third
generation weaponry including the F-16s
into Pakistan by the U.S. has forced India

*Published in gazette of India Extraordinary, Part II Section 2 dt 8-8-1983.
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to go
threat.

in for purchases to counter this

Besides the latest U.S. move being
navial in nature has no bearing on the
Afghanistan  situation. The supply of
Harpoon missiles to Pakistan by the U.S.
would introduce sophistication in warfare,
where it has been comparatively limited so
far.

To compound this, Washington Journal
“Defence and Foreign Affaris'® has reported
that a proposal is pending for approval
before the U.S. Congress for the supply
to Pakistan of the sophisticated vulcan air
defence system. The supply of 4 vulcan-
Phalan close in weapon system would cost
£ 38 million.

The Government must try to persuade
the U.S. to reconsider its decision and
impress upon Pakistan the
quences of further
race in the region.

escalation of the arms

(i) ESTABLISHMENT OF NICKEL
EXTRACTION PLANT IN SUKINDA
CUTTACK (ORISSA).

SHRI ARJUN SETHI (Bhadrak) :
Government of India approved a proposal
for establishment of a nickel extraction plant
in Sukinda area in the district of Cuttack in
Orissa in 1974 involving an investment
of Rs. 39.50 crores. The project is yet to
be taken up by Government in view of
certain technical difficulties involving process
technology. Sukinda area in the District of
Cuttack in Orissa contains only commercially
workable deposits of nickel ore in the coun-
try. As India is a net importer of nickel
metal involving sizable foreign exchange,
production of nickel from ores available in
the country is necesary from all considera-
tions. Tt is understood that the Ministry of
Steel and Mines had approached Government
of Canada for assistance in providing an
appropriate technology for setting up a
nickel extraction unit in Orissa. It is reques-
ted that the matter may plesse be expedited
as otherwise, the cost which has already
escalated appreciably, will increase still
further. It may be noted that it is already
9 years since Government of India accorded
approval to the project.

AUGUST 8, 1983

harmful conse-
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(ivy REMOVAL OF HOTELS AND
COMMERCIAL COMPLEX  FROM
SARNATH (VARANASI) :

st wrgara gt (gr9¥E) o I0-

sTeT w2ley, I yawr & faga fawara
wg1q vg gfgy atg A4 T9qE G104
FT o Ty & AIH-9IH  glew, WAL
9T ey STIqrfIE  @EAIA AT FI
IgFY areafawar s Afasar w1 R-
¥R 2T AT Wra | 1956 F AEIT
g7 #2500 FaeAT F g FTTT T
gAY USTATAF &g IH17 7AT Fo
FAIETETT 7w & fF9q F A &F qUE
argra fear ar f5 area 5 s@i-ogi
Y aYg Arg-wqra &, gaFr areafawar
mg gerfa @ faET sxre w1 A1 T
Fa Frar sroar 1 et fawa grfi-
FIO AITATT § AT FIA AGT SAT91-
fox gegrEt w1 faafo FET G ar 2
zHT #1 ZAT @Y yeuwr # 9 fawywr agr
qiza faqarm oifz 7 qrearg #1 efagfas
qfw 97 gy FE fagre & siwor
ZHTA FAIT F1 AIFAT 70 H 2 A2 89
9z =gy 21 fAeiu-wd grow @ arer
2 | afz 3gt smorfes &= Fa0 9
ar zq afyx wx mifrafyas ggegT
yfaesr va fasmaar g awreq gr Jro
7l FB AR TEA FIWATT F gHqH
FA UF GAFEQT AT OF FSIH
yg & famlq #zrar war 2 | g6 O%g
TRV 4TS a9 9T qHAT FoI fag F
dr GAETATZ F FHIY UF ZES TATTHT
IY EFHeIA F ATEAT ¥ ISTAT AT @7
2139 glzd H [T qGT H=F AXAT
Fegall #1 g fa#d gor-srw & Ay
> fg#r awg & Fgr agrArfas qea
®1 Tge @ar g, faad swror aqarfaat

FT WTIATHT FT 3 ATAT ¢ |

T g ¥ wyay g fr alg, g
JgT A, 37 ar ATy fa=reaTe



